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not consistent in aU cases. The P&T 
Department has to follow in these 
cases the general policy ]aid down by 
the Department of Personnel and 
Administrative Reforms. The ques­
tion of removing any disparities or 
discrimination in such matters will be 
examined in consultation with the 
Department of Personnel and Ad­

ministrative Reforms.
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Indian Labour Conference
754. SHRIMATI MRINAL GORE: 

Will the Minister of PARLIAMEN­
TARY AFFAIRS AND LABOUR be 
pleased to state:

(a ) whether Government had^con- 
vened the Indian Labour Conference;

(b) if so, when the proposed meet­
ing was held; and

(c) subjects discussed, tthe parties/ 
persons invited to this Conference 
and the basis rof extending invitation?

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND LABOUR 

^(SHRI RAVINDRA VARMA): (a) to
(c). A Tripartite Labour Conference 
was held on the 6th-7th May, 1977 at 
New Delhi. The subjects discussed 
were as follows:

(1) Certain issues relating to 
comprehensive law on Indus­
trial Relations;

(2) Workers* Participation.
(3) Setting up of a Gratuity 

Fund.

(4) Composition of Indian Labour 
Conference.

(5) Labour in Unorganised Sec­
tor— (Contract Labour, Cons­
truction Workers, Rural 
Workers and Bonded Labour).

The Conference was attended by 
the representatives of Government 
(both Centre and States); Employers’ 
Organisations (both Public Sector and 
Private Sector); and All India Trade 
Union Organisations.

Selection t>f Labour Representative 
for I.L.O. Conference

755. SHRIMATI MRINAL GORE: 
Will the Minister of PARLIAMEN­
TARY AFFAIRS AND LABOUR be 
pleased to state:

(a) whether Government have fail­
ed to select labour representatives for 
the ensuing LL.O. Conference;

(b) whether any new criterion is 
being laid down to select the labour 
representatives; and

(c) thr names ^ e  labour repre­
sentatives selected f°r I.L.O./63rd 
Conference at Geneva?

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a)
and (b). No.

(c) Shri .Kapti Kehtfc.. Shri P. K. 
Sharma. Shri D. B: Thengdi, Dr-
Shanti Patel.




